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CENTRAL AOriINISTRATI\iE TRIBUNAL PRINCIPAL j-NCH

C.P.No.117/99

IN

0A No . 98 9/ 92 ^

New Delhi: this th o day nf ,200 0,

HDN'dLE HR.S.R.AOI ^,'ncE CHA IR:; AN (A) .

HPN'dLE DR. A.\/eda\/alli, f'l EM BE R(3)

3m t. Raj Rani Jutta,
r/o B-BI/a, Kalkaji,

Nou 0 ol hi An plica no.

(By Ac!\/ocate: Shri Bagjit Singh )

\/8rSU8

1. The Labour Commi s sionnr,
Delhi Administration,
15, Rajnura Road,
Del hi-54 Resnon den ts.

(By AdvKDcate! Shri Rajinder Pandita)

JLaoLB—

Mr. S.R^Adiqe ,

Heard oo th sicjes on C.P .No .11?/99 all gging

contumacious non-compliance of the Tribunal's orner

dated 5.5.97 in OA No. 98 9/92.

2. By that order resnon dents h^d beon directed

to consider applicant's cse for opoointment as a

Full time Lady 'i'-ndicraft Teacher ""gainst any

v/ocancy that may be suailaolc or arise in ilituie

in a cco rdan c3 u i th the Recrui tm en^t Rul es (emp h" '̂ si s

sunn lied).

3. Respondents in their reoly h''\je stated that

a-nli can t's c^'G ij^s consider ed out Ss andi cant's

date of birth is 8.1,43 and she had crossed 54 years

of age even at the time of the passing of idee aforesaid

order, and the maximum ago for recruitment as Lady

Handicrafts Teacher as no;,^ Recruitment dj1 s i . 35 ya-c-
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4. In -hhe light of ths obov/o, ro-T.onden to c^-nnot

bo to ho^Q comnitted cont'ompt of Court. Apnl 1 c'^n t' •

counsel h'^ s contsndod that in certain other Cios

res^'ondents have relaxed the age limit and a rs

Fnllouing a pick and choose policy.

5. dhatewer may ba the truth of th^t alleqction,

the same cannot be adjudicated in contempt o ro ccedin ps.

Hence giving liiJerty to and i cant to ';eok such other

remadies as are available to her in accomancP uith

1 -^u , the se con temp t n ro cea din gs a ce dropp ed. t" ti c is

di scha rged.
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JEDAd ALLI

PQdaR(3) diCE CHAIHnAhCAl.
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